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CP No. 35/ALD/2017

Advocate, Shri Anubhav Chandra for the petitioner, Shri Adhisu Sharma for
Respondent No 1 & 2 along with Sujeet and Shri Rahul Choudhary for Respondent
No. 1 & 2. During the course of argument, learned counsel for the parties brought our
notice that respondent’s counsel has submitted that matter to be heard first on
maintainability of the present petition. The question for filing reply to the main petition
may arise only after the maintainability .application is disposed of. Hence, we are of
the view that maintainability application to be heard and decided first, therefore time
is granted for filing reply to the maintainability application. Reply to be filed within
three weeks by serving an advance copy to the opposite counsel. '

The matter be listed on 7" November, 2017.

" Dated:06.10.2017 Shri H.P. Chaturvedi, Member (Juaiciai)
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